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IN THE NATIONAL GREEN TRIBUNAL, PRINCIPAL
BENCH, NEW DELHI

APPEAL NO. 12 OF 2023

IN THE MATTER OF: -

Vineet Sinha ... Appellant
VIS
Union of India & ORS. ... Respondents

REJOINDER ON BEHALF OF THE APPELLANT TO THE
REPLY FILED BY RESPONDENT NO. 9

MOST RESPECTFULLY SHOWETH:

PRELIMINARY SUBMISSIONS:

1. Atthe outset, it is submitted that every statement, counter
statement, contention, allegation, averment, submission
and contentions made by the Respondent No. 9 in reply to
the Appeal, in so far as they are contrary and/or
inconsistent to the contents of the Appeal and also the
submissions raised in present rejoinder, stand
categorically denied to the extent of such inconsistencies.
The each and every content of the reply are to be
considered refuted unless the same are specifically
admitted herein by the Appellant. The contents of the
Appeal are reiterated and reaffirmed in specific rejoinder
to the reply filed by Respondent No. 9.
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2. It is submitted that the EC dated 28.04.2023 granting
extension of earlier EC dated 19.09.2011 is not in the
name of Respondent No. 9, but it is in the name of
Respondent No. 10. There is no reply on behalf of
Respondent No. 10. Under the aforesaid circumstances,
the reply filed by Respondent No. 9 may be rejected
outrightly.

3. That Respondent No. 9 is continuing to violate the
environment law and regulations. That for construction of
Tower-A, the Respondent No. 9 has badly damaged the
green belt existing outside the housing project Express
Zenith, Sector-77 Noida (hereinafter referred to as
“Housing Project”). The vehicles carrying construction
material are coming in and going out from the said green
belt. Greenery of said green belt outside the Housing
Project has been badly damaged. Photographs clearly
showing damaged condition of green belt outside the
Housing Project are filed herewith and marked as
Annexure A-28.

4. That the EC dated 28.04.2023 cannot and should not have
been issued for illegal construction of Tower-A. That the
sanction plan for tower-A was issued on 15.11.2017,
which was valid for 5 years. The said period has expired
and the Respondent No. 9 has not even applied for
extension/ renewal of validity of building plan. The
construction of Tower-A is going on without valid
building plan/ sanction plan. The Appellant has filed a
RTI application dated 20.06.2023 enquiring if the

Respondent No. 9 has applied for renewal of building plan
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and in reply dated 10.08.2023, Noida has intimated that
the application was submitted in 2014 and building plan
was sanctioned on 15.11.2017. A copy of RTI application
dated 20.06.2023 and reply dated 10.08.2023 are filed

herewith and marked as Annexure A-29 and A-30

respectively.

. That the Respondent No. 9 has closed the Exit Gate of
Housing Project and constructing Tower-A there. The
open area and access road has also been encroached by the
Respondent No. 9 while constructing illegal Tower-A.
That closure of Exit Gate of housing society is a risk to
the life and liberty to the residents of housing society
including the Appellant and his family members and also
of their property as in case of some mishappening, fire
brigade would not be able to move in and out. Photographs
clearly showing closed Exit Gate of the Housing Project

are filed herewith and marked as Annexure A-31.

. It is submitted that EC for illegal construction cannot and
should not be issued. That the EC has been issued in
present case, despite being no building plan and illegal
construction, the EC dated 28.04.2023 is, therefore, liable
to be quashed. Consequently, the construction raised by
the Respondent No. 9 at Tower-A be ordered to be

demolished.

. That the Housing Project has no capacity for additional
towers/ flats. The water connection facility is for 550 flats
in the Housing Project. Already there are 715 flats and
residents are residing therein. The Respondent No. 9 is
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mixing impure water in the water supplied by Noida and
the TDS level of water supplied to the residents remain at
about 2000. A copy of notice dated 22.05.2023 issued by
Noida detailing therein that the Housing Project have the
water connection for 550 flats only is filed herewith and

marked as Annexure A-32.

REPLY TO PRELIMINARY OBJECTIONS: -

8. That the contents under the heading “Locus Standi of
Appellant” and/ or “Antecedents of the Appellant” under
Para No. A and B and its sub-Paras are wrong and
therefore vehemently denied. It is submitted that the false
and frivolous allegation has been levelled against the
Appellant in the paras under reply to mislead this Hon’ble
Court. The Appellant is a person of repute. His
contribution to the society at large has been recognised
and appreciated by the World Bank. The Appellant has
submitted six (6) research papers to the World Bank
respectively in 2015, 2016, 2017, 2018, 2019 and 2020
and the World Bank has published the said six (6)
research papers in its magazine called “Doing Business”.
The world bank as a token of recognition and
appreciation of the work of the Appellant, has issued
Certificate for Appreciation in 2015, 2016, 2017, 2018,
2019 and 2020 every year. A copy of said six (6)
certificates issued by the World Bank for 2015, 2016,
2017, 2018, 2019 and 2020 respectively are filed
herewith and marked as Annexure A-33 to A-38

respectively.
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That the Government of India has also appreciated the
contribution of Appellant in national economy and issued
a certificate of appreciation. The certificate of
appreciation issued during the Assessment Year 2019-20

is filed herewith and marked as Annexure A-39.

It is submitted that the Respondent No. 9 has not
approached this Hon’ble Court with clean hands. The
deliberate illegal activities and wilful violations being
conducted on the part of the Respondent No. 9 and 10 and
its associates have come to light and are under scanner,
therefore, as a counter blast the Respondent No. 9 has put
forth false and frivolous allegations against the
Appellant. It is submitted that the Joint Inspection Report
dated 19.02.2022 and Report by NOIDA dated
02.05.2022 has categorically made it clear that the
Respondent No. 9 and 10 and its associates has wilfully
and deliberately violated the Environment Laws and
Regulations and EC/ consent conditions and is engaged
in illegal activities because of which the life and liberty
of the residents in the housing project including the
Appellant are in imminent danger. It is categorically
submitted that the Appellant is fighting for his legal and
constitutional rights and also for ecology. In specific
reply to the contentions raised in Para No. A and B and

its sub-paras, it is submitted as under: -

(i)  That the Respondent No. 9 had represented to the
Appellant that it has all the permissions and

approvals for construction and sale of apartment in
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Housing Project. The Respondent No. 9 had
categorically assured the Appellant that it will
execute a sale deed in respect of the Appellant
simultaneously at the time of handing over
possession of flat. Believing the assurances of the
Respondent No. 9, the Appellant has purchased a
flat bearing No. F-001 at Ground Floor in the
Housing Project for total sale consideration
amount of Rs. 84,75,450/- (Rupees Eighty Four
Lacs Seventy Five Thousand Four Hundred Fifty
Only). Entire payment was made by 28.09.2020
after deducting applicable TDS.

That after payment of entire sale consideration
amount, The Appellant approached the
Respondent No. 9 for taking over possession of flat
No. F-001 and execution of sale deed in his favour.
The Respondent No. 9, then on 28.09.2022,
informed the Appellant that it can handover the
possession of the Flat, but refused to execute a Sale
Deed in favour of the Appellant. It is submitted that
the Appellant had the money to purchase stamp
duty and for registration charges. A copy of the
Bank Passbook of the Appellant’s bank account
namely UCO Bank, Supreme Court, New Delhi
evidencing that the Appellant was having
sufficient amount for purchase of the Stamp duty
and for payment of Registration fee and continued

to maintain the same till the date the stamp duty is
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purchased and registration fee is paid is filed

herewith and marked as Annexure A-40.

That one of the false, frivolous and concocted
story, besides others, which the Respondent No. 9
told to the Appellant for non-execution of sale deed
was that because of Covid-19 pandemic and
consequent lockdown, the process at NOIDA is
being delayed and sale deed will take time. The
Respondent No. 9 stated that the Appellant can
carry on interior work in the flat and start residing
therein and in the meantime, it will arrange for

execution of a sale deed in favour of Appellant.

That though the false and concocted stories told by
the Respondent No. 9 to the Appellant was not
believable, the Appellant took over possession of
flat No. F-001 on 28.09.2022, while handing over
possession of flat, the Respondent No. 9 acted
illegally and with malafide intention and refused to

hand over possession documents to the Appellant.

Thereafter the Applicant on various occasions
telephonically and during personal meetings
requested the Respondent No. 9 to execute Sale
Deed in his favour and hand over possession
documents, however the Respondent No. 9

avoided replying.

That the Appellant has written emails dated
14.12.2020, 22.12.2020, 29.12.2020, 30.12.2020
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02.01.2021, 19.02.2021 and 25.02.2021 to the
Respondent No. 9 calling upon it to execute a Sale
Deed and handover possession documents,
however the Respondent No. 9 has not replied to
any of the emails. In the aforesaid emails it was
clarified that the Appellant have the money for
purchase of stamp duty and payment of registration
expenses. Emails dated 14.12.2020, 22.12.2020,
29.12.2020, 30.12.2020 02.01.2021, 19.02.2021
and 25.02.2021 are filed herewith and marked as
Annexure A-41.

That since the Respondent No. 9 was not ready to
execute a sale deed in favour of the Appellant, the
Appellant visited NOIDA on 02.03.2021 and met
with the officials at Group Housing Department.
At that time, the Appellant came to know that the
Respondent No. 9 is a chronic defaulter to the dues
of NOIDA which as on that day was about Rs. 70
Crores and therefore the NOIDA has barred the
Respondent No. 9 from selling the flats in Housing
Project and to execute sale deeds. It was informed
that the Respondent No. 9 has not paid lease
premium and lease rent to NOIDA since 2017.
NOIDA categorically told the Appellant that as per
Lease Deed dated 01.09.2010 executed by NOIDA
in favour of Respondent No. 9 in respect of land
pertaining to housing project, Respondent No. 9
was to pay Lease premium, lease rent and other
dues between 30.09.2010 to 30.03.2020 and upon
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default in payment, Respondent No. 9 is not
permitted to sale a flat. The said Lease Deed
categorically stated that the possession of a flat will
not be handed over without a sale deed. NOIDA
also informed that the Respondent No. 9 had the
permission to sale only 392 flats. A copy of Lease
Deed dated 01.09.2010 executed by NOIDA in
favour of Respondent No. 9 is filed herewith and

marked as Annexure A-42.

That the NOIDA, upon the representation dated
10.03.2021 filed by the Appellant has passed an
order dated 31.05.2021 stating that the Respondent
No. 9 is defaulter to the dues of NOIDA and
therefore the NOIDA has restrained the
Respondent No. 9 from executing and registration
of sale deed in respect of flats in the housing
project Express Zenith, Sector-77, Noida including
the flat No. F-001. The NOIDA directed the
Respondent No. 9 to immediately clear its dues and
execute a sale deed in favour of the Appellant in
respect of Flat No. F-001, Ground Floor, Express
Zenith, Sector-77, NOIDA. As on today a sum of
about Rs. 90 Crores is outstanding upon the
Respondent No. 9 towards lease rent and lease
premium. A true copy of the order dated
31.05.2021 passed by NOIDA with its translation

is filed herewith and marked as Annexure A-43.

It is submitted that the Respondent No. 9 and its

associates have thus committed offence under
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Sections 406, 409, 420, 468, 471, 120-B read with
Section 34 of the Indian Penal Code, 1860 and also
has syphoned off money of about Rs. 100 Crores
of other flay buyers and public money including
money of Applicant. Hence the Appellant filed a
police complaint at P.S. Barakhamba Road, New
Delhi. However, irony of fate is that FIR was not

registered.

Under the said circumstances, the Appellant filed a
Writ Petition (Crl.) No. 1019/2021 in the Hon’ble
Delhi High Court praying therein for investigation
by CBI and also by ED.

That the Appellant had also filed a Writ Petition
(C) No. 5660/2021, which has been withdrawn
with liberty to approach appropriate Forum. The
Appellant has already mentioned about the said
proceedings of the Hon’ble Delhi High Court in
earlier OA.

The Appellant had also filed a complaint bearing
No. NCR144/03/71962/2021 before UPRERA
praying for directions to the Respondent No. 9 to
execute a sale deed in favour of the Appellant. The
said complaint has been allowed vide order dated
27.08.2021 and the Respondent No. 9 was directed
to execute a sale deed in favour of the Appellant. It
is submitted that despite order dated 27.08.2021,
the Respondent No. 9 delayed the execution of sale

deed. Upon a notice for execution by the

10
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Appellant, sale deed was executed in favour of the
Appellant only on 23.10.2021. Here again the
Respondent No. 9 committed default and neither
the original sale deed nor a copy thereof was
provided by the Respondent No. 9 to the Appellant

despite reminders.

It is submitted that one more complaint bearing No.
NCR144/03/72601/2021 filed by a co-resident was
also allowed by UPRERA with the complaint of
Applicant. The said co-resident had already paid
stamp duty in August, 2019, however sale deed has

not been registered till date.

That the Respondent No. 9 has not executed sale
deeds in favour of other flat buyers. UPRERA has
passed directions directing the Respondent No. 9
to execute a sale deed in their favour, however the
sale deeds have not been executed. The details of
some of the complaints, to the knowledge of the

Appellant, are as under: -

(a) NCR144/09/81548/2021 Prabal Jain Versus
Express Builders and Promoters Pvt. Ltd.;

(b) NCR144/11/85200/2021 Ankit Mathur Versus
Express Builders and Promoters Pvt. Ltd.;

(c) NCR144/12/87218/2021 Anjali Chopra Versus
Express Builders and Promoters Pvt. Ltd.;

(d)NCR144/01/87422/2022 Indra Kumar Singh &
Neelam Versus Express Builders and

Promoters Pvt. Ltd.; and

11
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(e) NCR144/01/87458/2022 Prajul Mangal Versus

Express Builders and Promoters Pvt. Ltd.;

It is submitted that as per the provisions of the UP
Apartment  (Promotion  of  Construction,
Ownership and Maintenance) Act, 2010 and also
the provisions of RERA, 2016 have categorically
provided that sale deed must be executed at the
time of handing over possession of an apartment,
which provisions the Respondent No. 9 is

deliberately violating.

That the facts and circumstances as stated above
under Para No. 8 and its sub-paragraphs makes it
crystal clear that the Respondent No. 9 is a culprit
against whom various civil as well as criminal
cases are pending, A criminal complaint case has
also been filed by the UPPCB in Special
Environment Court, Lucknow, which is pending
adjudication. Case status of the said complaint as
downloaded from e-courts portal is filed herewith

and marked as Annexure A-44.

(xvii) That the Respondent No. 9 has earlier also in OA

245/2021 levelled bald allegations against the
Appellant, as are levelled in present proceedings.
The said allegations were not considered by this
Hon’ble Court and outrightly rejected. Under the
aforesaid facts and circumstances, the Respondent

No. 9 is estopped to level bald allegations against

12



523

the Appellant and the said allegations may be
rejected outrightly.

(xviii) It is submitted that the Appellant is fighting for his
legal and constitutional rights. The Appellant is
also fighting for ecology and therefore has

instituted the present Appeal.

(xix) It is categorically denied that the Appellant is a
blackmailer, as alleged. It is also denied that the
Appellant has lost before all the Forums, as
alleged. It is Respondent No. 9 who has filed false
affidavit in this Hon’ble Court leveling false and
frivolous allegations against the Appellant. The
Appellant, thus, most respectfully prays that
proceedings under Section 340 Cr.P.C. may be

initiated against the Respondent No. 9.

11.That the contents of Para C and D are vehemently denied.
In its specific reply the submissions raised in appeal and
present rejoinder are reiterated and reaffirmed. The EC
dated 28.04.2023 has been issued in mechanical manner and

is liable to be quashed.

12.1t is submitted that the Respondent No. 9 and 10 are wilfully
violating the environment law and EC conditions. It is
submitted that law laid down by the Hon’ble Supreme Court
in Goel Ganga Developers Pvt. Ltd. Versus Union of India
& Ors. reported in (2018) 18 SCC 257 are applicable in the
present case in hand wherein it has been ordered for

demolition of illegal construction. The Respondent No. 9

13
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has deliberately violated the environment laws and

regulations and EC conditions and also Consent conditions.

13.That the contents of Para No. 49 are in the form of prayer to
the Hon’ble Court. The same is vehemently denied. The
Appellant most humbly prays that the reply filed by the
Respondent No. 9 may be rejected with heavy costs and the
appeal may be allowed. Consequently, the construction of

Tower-A be ordered to be demolished.

14.That the appeal filed by the Appellant and prayer clause
therein may be allowed. Respondent No. 9 be restrained
from constructing Tower-A and the structure standing there
may be ordered to be demolished. Directions may also be
passed demolishing commercial complex which has been

constructed illegally and without an EC.

It is prayed accordingly.

Place: New Delhi

Dated: 11.10.2023 \ f}j\;”/

Vineet Sinha

Appellant in person
F-001, Express Zenith,

Sector-77, Noida-201 301

District Gautam Budh Nagar, Uttar Pradesh
Phone: 9810989910;

Email: vineetadvocate@gmail.com
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IN THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH
AT NEW DELHI

Appeal No. 12 of 2023

IN THE MATTER OF:

Vineet Sinha ... Appellant
Versus

Union of India & Ors. ... Respondents

AFFIDAVIT

I, Vineet Sinha aged about 48 years, son of Shri Rajendra Prasad
Saxena resident of F-001, Express Zenith, Sector-77, Noida, District
Gautam Budh Nagar, U.P. 201 301 presently at New Delhi do

hereby solemnly affirm and state on oath as under:-

1. That I am the Appellant and so am well conversant to the facts
and circumstances of the case and hence competent to swear

present affidavit in support of accompanying rejoinder.

2. That the accompanying rejoinder has been drafted by me and
the contents of the same are true and correct to the best of my
personal knowledge and belief. The legal submissions made

therein are true and correct. The same be read as part and

S

DEPONENT

parcel of present affidavit.

15
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VERIFICATION:

Verified that the contents of above affidavit are true and correct to
the best of my personal knowledge and belief and nothing material
has been concealed therefrom.

Verified today on this _1/" day of October, 2023 at New Delhi.

¥ ':) i : A ,g \(\ W ‘
/ <& KOMF' SINGH SU \’&%k % rﬁ -
[ A ¢
i | nomrvpusLe | f DEPONENT
R.N 4127/07 f /
NCT DELH ﬁ
\\\
AT
TTESTED
NOTARY PUBLIC, DELHE
. N@W
R H 21270
CNCT pELH / 1 1 UCT Z(m
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Online RTI Information System :: RTI Online ::
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* AP UIFUBTY T fRgar N ey TR
RIS 3MACP PT AfGATd faawor:-

TUSHRUT &1 NAODA/R/2023/60305/2

ISR &1 aRiE 20/06/2023

* vineet sinha

e gy

* Tl 306, CK Daphtary Block , Tilak Lane, Supreme Court, New Delhi

g ois 110001

I Delhi

Qe Rufa Rrfera

D T 3Hfed

GRHTY T faaro v ==l foan

Hasd TR +91-9810989910

s‘ﬁa Gﬂéﬁ vineet72sinha[at]yahoo[dot]com

ARTRGar

* T 3G TRIaY ¥@T § 1 BT ¢ ? BN

RTI 3deH &7 faavur u/s 6(1) :-
((FT BT TS TFHRI BT fFaR0r (500 g dh) )

* SPR &7 faaor 7

1. Please inform whether “Express Builders and Promoters Private Limited” has
applied for renewal of building plan for housing project Express Zenith, Plot No. 2A,
Sector-77, Noida which was sanctioned on 15.11.2017? if yes, when the application
was submitted? Please provide a copy of application with all its enclosure. 2. Please
inform whether the building plan of Express Builders and Promoters Private Limited
in respect of housing project Express Zenith, Plot No. 2A, Sector-77, Noida has been
renewed. If yes, please inform the date of renewal. Please provide a copy of renewal
letter with all its enclosure. 3. Please inform whether the renewed Building Plan, if
any, is different from the Building Plan sanctioned on 17.11.2017. If Yes, please
provide a copy of renewed Building Plan. 4. Please inform whether the Express
Builders and Promoters Private Limited has paid lease rent/ lease premium/ dues to
NOIDA at the time of submitting application for renewal of building plan or after
getting approval of revised building plan for housing project Express Zenith, Plot No.
2A, Sector-77, Noida. 5. Please inform whether the NOIDA has demanded lease
rent/ lease premium/ dues to NOIDA from the Express Builders and Promoters
Private Limited before granting sanction to renewal of building plan for housing
project Express Zenith, Plot No. 2A, Sector-77, Noida. 6. Please inform whether the
NOIDA has directed the Express Builders and Promoters Private Limited to construct
and make operational Exit Gate of housing project Express Zenith, Plot No. 2A,
Sector-77, Noida, District Gautam Budh Nagar? If yes, when such directions were
issued. Please provide a copy of such directions/ letter. 7. Please inform whether the
NOIDA has directed the Express Builders and Promoters Private Limited to construct
and make operational Pedestrian Gate of housing project Express Zenith, Plot No.
2A, Sector-77, Noida, District Gautam Budh Nagar? If yes, when such directions
were issued. Please provide a copy of such directions/ letter.

» et Pamdan

Manager (Planning)

UqiH

Senior Manager

T HaR|

9205691324

sumitgrover2503@gmail.com

FLGI
TSI RI aEeS  ((Fae ASlew 71 gHeat aw))

TEHID 1A Ual el 19t T

fiie §q B

https://rtionline.up.gov.in/request/regdetails.php?regld=p9TIX3QtZ9TB4DQxpiBLM7kpt0Y%3D 11
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LY

INIFE.
Ul T E&T NAODA/R/2023/60305/2
A vineet sinha

TSI &t aRiE 20/06/2023
Rufa 3{TaeH & IRl A1 f¢Hi® 10/08/2023

Reply = 1-For plot no. 2A, Sector-77, Noida the builder applied for revised maps on dated ©5-
05-2014. Copy attached.

2-Revised sanctioned letter was issued on dated 15-11-2017. Copy attached.

3-Copy of revised layout plan dated 15-11-2017 is attached.

485- Required information is related to Group Housing (Accounts) Departments.

6&7- Construction at site is to be done as per approved maps.
AW ¢ B
e e faaor

«TH SHOBHA KUSHWAHA
¢HIBIA FaR 9205691104
é‘ﬁ?r Gﬂg@ﬁ shobha.kushwaha@noidaauthorityonline.com

&mﬁ&né&néﬁﬁfﬁl ﬁi?:@rf%rl o s

a0 3 o | HidRge fifa | swRffdT Hifa | Mot Ffifa 3ifeHT SIETAT: 16 W 2023 HEHI (3.0)

RS YR fAUTT, IR U SR & gRTUSH B TS AT Bt [qug-gt
TS G IR 7, IR U Uheh GRT QIR SRV Td AR |

https://rtionline.up.gov.in/request/status.php

m7m


https://rtionline.up.gov.in/request/index.php
https://rtionline.up.gov.in/request/viewPDF.php?regId=p9TlX3QtZ9TB4DQxpiBLm7kpt0Y%3D
https://rtionline.up.gov.in/request/terms.php
https://rtionline.up.gov.in/request/terms.php
https://rtionline.up.gov.in/request/terms.php
https://rtionline.up.gov.in/request/terms.php
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fvg— o S Sae) Siogso—o2y, dgev—77 F Ul @ wEe & w3 |

FIAT AT Y B e 21.05.2023 @ RS wwe e w@ =i

AT W U Wy S deew—77 ¥ ureh o oy aitm BN o Rierd
o gz | e fare 8 @osia eeR aifigsa e yewe g1 SrrEd Rt
@I QU # oot @1 fFrlleor far | R arn T 5 wie e & e

@ JgER wraraet # fAffT 550 (250 + 300) TSEr B THI: 90 THTH, T 125 THIH.
mﬁa‘rMﬁﬁd‘rmﬂﬁﬂﬁﬁﬁﬂﬁlWmﬁﬂﬁﬁm(m:qﬂm“}

wremgfd SR ga W wer @ win v ¥ e ey g witeRr gR wwers 5
o Y& U @1 AR SR UeR ¥ T8 fFar o wm ¥ R oru 9T S
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TRANSLATED COPY

New Okhla Industrial Development Authority
Office Senior Manager, Water Department-I11,
Sector-39, Noida

Letter No. Noida/Sr. Manager (Water-111)/2023/128
Dated: 22/05/2023
Officer on Special Duty,
Group Housing
Sector-6, Noida

General Manager (Planning)
Sector-6, Noida

Subject: -  Regarding water problem in Express Zenith Society,
GH-02A, Sector-77.

Please be informed that on 21.05.2023, complaints were received
through various social media and personal medium about
interruption of water supply in Express Zenith Society Sector-77.
For the disposal of which, the site was inspected by the
Divisional Junior Engineer and Manager in the presence of the
residents of the society. In which it was found that according to
the records of the Water Department, for 550 (250 + 300) flats
constructed in the society, two water connections of 90 mm and
125 mm respectively diameter have been installed, through
which water supply is being provided at proper pressure as per
the scheduled time (morning and evening). But the water
supplied by the authority is not being distributed properly by the
builder. Because of which adequate quantity of water is not being
made available to the residents of the society, due to which
problem has arisen. Complaints about this have been registered
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in various social media and print media, due to which the image

of the authority has been tarnished.

Therefore, you are requested to direct the concerned Official to
take action against the concerned builder according to the terms
and conditions contained in the lease deed, so that such repetition
does not happen in future and the residents residing there don't

have to face the problem related to water supply.

Sd/-
A. K. Varun

Senior Manager
Water Department-111
Copy to-

I. Staff Officer of Chief Executive Officer for perusal;
Ii. Additional Chief Executive Officer (S.P.) for perusal;
1ii. Officer on Special Duty (A) for perusal;

iv. Deputy General Manager (Water) for perusal;

v. Manager (V)/ Junior Engineer for necessary action.

Sd/-

22.05.20223

Senior Manager,
Water Department-1Il,
Noida
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Presented to

Vineet Sinha

India

In appreciation of your contribution to
Doing Business 2015: Going Beyond Efficiency
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AUGUSTO LoPEz CLAROS, DIRECTOR

@ WORLD BANKGROUP GLOBAL INDICATORS GROUP
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In appreciation of your contribution to
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AuGUSTO LoPEz CLAROS, DIRECTOR
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Ministry of Finance CERTIFICATE
Government of India OF AFPHECIATIUﬂ

Central Baard of Dirnect Jaxes T

This is to certify that Mr/Ms VINEET SINHA (PAN: AOBPS0171D ) fas paid
taxes for the Assessment Year 2019-20 and filed the Income Tax return. We
appreciate the taxpayer, in the Bronze' category in recognition, of the
contribution towards building this great Nation.
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IMPORTANT

Constituents are requested to note that all moneys
remitted to the Bank should either be sent by Registered
Post or handed over to the Cash Department, as no
individual(s) outside the Cash Department has/have
authority to receive cash.

The account-holder should insist on delivery of Pass
Book made uptodate as far as possible on the same
date; otherwise he should obtain a receipt indicating
when the Pass Book will be delivered.

Deposit Rules in vogue can be obtained by account-
holder from the Branch on request.
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6/27/22, 1:52 PM Gmail - Re: Flat No. F-001, Ground Floor, Express Zenith, Sector-77, Noida

546 >
M Gma” vineet sinha <vineetadvocate@gmail.com>
Re: Flat No. F-001, Ground Floor, Express Zenith, Sector-77, Noida
1 message
vineet sinha <vineetadvocate@gmail.com> Thu, Feb 25, 2021 at 4:08 PM

To: pankaj@expressbuildersitd.com, Jaya Pandey <jaya@expressbuildersltd.com>, kapil@expressbuildersltd.com,
info@expressbuildersltd.com, accounts@expressbuildersltd.com, vinay@expressbuildersltd.com,
zenith@expressbuildersltd.com, contact@expressbuildersltd.com, vaibhav@nae.co.in

Dear Sirs/Madam,

Kind Atten: 1. Mr. Pankaj Goel, Director Express Builders and Promoters Pvt. Ltd. Phone No. 9891766678;
2. Mr. Vinay Goel, Director, Express Builders and Promoters Pvt. Ltd. Phone No. 9312832920;
3. Mr. Kapil Saneja, Sales Head, Express Builder and Promoters Pvt. Ltd. Phone No. 9643496433;
4. Mr. Ajoy, CRM, Express Builders and Promoters Pvt. Ltd. Phone 9717911071, 9873080929;
5. Ms. Nisha, Express Builders and Promoters Lvt. Ltd.;
6. Mr. Vaibhav Jain, Architect, Express Builder and Promoters Pvt. Ltd. Phone 011-42518322;
7. Mr. Surender Kumar, Chartered Accountant, Express Builders and Promoters Pvt. Ltd. Phone
9810664141;
and all the Principal Officers/ Associates/ Agents/ Representatives of Express Builders and Promoters
Pvt. Ltd.

This refers to the trailing mail. Despite repeated requests and reminders, your response is still awaited on my
request for execution of sub-lease deed. Despite my repeated requests sale deed/ lease deed/ sub-lease deed has
not been executed in respect of subject flat, which amounts to an illegal act.

All of you are informed that the undersigned talked to Mr. Ajoy on 20.02.2021, enquired about the steps taken by
the Builder for execution of sale deed/ lease deed/ sub-lease deed and requested to execute a sale deed/ lease
deed/ sub-lease deed in respect of subject flat. But Mr. Ajoy refused to do the same and stated that he has not
knowledge about the same.

Thereafter the undersigned talked to Mr. Pankaj Goel on 20.02.2021 and requested to execute a sale deed/ lease
deed/ sub-lease deed in respect of subject flat. Mr. Pankaj Goel stated that there is delay in execution of sale
deed/ lease deed/ sub-lease deed in respect of flats of Express Zenith because huge amount of lease rent has not
been paid by them to NOIDA Authority and so NOIDA is not allowing execution and registration of sale deed/
lease deed/ sub-lease deed. Mr. Pankaj Goel promised that they will pay the outstanding lease rent and will sort
out the matter with NOIDA and execute a sale deed/ lease deed/ sub-lease deed in favour of undersigned by mid
March, 2021.

Mr. Ajoy rang the undersigned on 22.02.2021 and stated that he is still unable to tell about execution of sale deed/
lease deed/ sub-lease deed and refused to give a strict time line.

The possession of subject flat was handed over to the undersigned on 28.09.2020 and since then the undersigned
is requesting for execution of sale deed/ lease deed/ sub-lease deed, but all of you have failed to do the same.

It is notified to you all that the Undersigned is maintaining sufficient bank balance to meet out the stamp duty
and registration charges since the date of booking of flat (August, 2020 onwards) and requesting all of you to
execute and register a sale deed/ lease deed/ sub-lease deed immediately. The delay in execution and registration
is on the part of builder.

Under the aforesaid facts and circumstances, the undersigned call upon all of you: -
(i) Execute and register a sale deed/ lease deed/ sub-lease deed by 15.03.2021 in favour of

undersigned in respect of subject flat; and
(ii) Share a draft of the same by 05.03.2021 for finalisation on our part.

https://mail.google.com/mail/u/0/?ik=2e5b7d2b16&view=pt&search=all&permthid=thread-a%3Ar4595440663444812855%7Cmsg-a%3Ar1343578... 1/6
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The undersigned advise all of you to don’t force me # the issue any more. All of you are notiﬁe?t%at if
the needful is not done as called upon, the undersi ilifinitiate legal proceedings (criminal as well as in civil
court) and all of you shall alone be liable for the consequences.

This email is “Without Prejudice” to our rights.

Vineet Sinha

Advocate, Supreme Court & Delhi High Court
306, C. K. Daphtary Block Chamber,

Tilak Lane, Supreme Court,

New Delhi

Phone: 9810989910

On Fri, Feb 19, 2021 at 12:43 PM vineet sinha <vineetadvocate@gmail.com> wrote:
Still awaiting revert.

Vineet Sinha
Advocate
Supreme Court
9810989910

On Sat, Jan 2, 2021 at 2:53 PM vineet sinha <vineetadvocate@gmail.com> wrote:
“Dear Sirs/Madam,

Kind Atten: Mr. Pankaj Goel (Director Express Builders and Promoters Pvt. Ltd.), Mr. Vinay Goel (Director,
Express Builders and Promoters Pvt. Ltd.); Mr. Kapil Saneja, Mr. Ajoy, Ms Nisha and all the Principal Officers
of Express Builders and Promoters Pvt. Ltd. and recipient of this mail.

This refers to the trailing mail and in respect of subject matter. This is to inform that today Mr. Ajoy from your
office has handed over a Parking Allotment Letter dated 28.09.2020 bearing back to back Parking lot number
Z-80 & 80 A on first level basement. He has also corrected the parking lot number from W-80 & W 80A to Z-
80 and Z-80A on first level basement on Agreement for Vehicle Parking which is a part of Electricity
Agreement and Misc. Documents.

A scan copy of parking allotment letter dated 28.09.2020 and corrected Electrical Agreement and other
documents consisting of Agreement for Vehicle Parking are attached for your record and reference.

This is for your record and reference.

The undersigned request all of you to ensure execution and registration of a sale deed/ lease deed/ sub-lease
deed on or before 25.01.2021 in our favour without any failure on your part. All of you are called upon to
share a draft of sale deed/ lease deed /sub-lease deed by 05.01.2021 for finalisation on our part.

This is without prejudice to our rights.”

On Wed, Dec 30, 2020 at 7:04 PM vineet sinha <vineetadvocate@gmail.com> wrote:
“Dear Sirs/Madam,

Kind Atten: Mr. Pankaj Goel (Director Express Builders and Promoters Pvt. Ltd.), Mr. Vinay Goel (Director,
Express Builders and Promoters Pvt. Ltd.); Mr. Kapil Saneja, Mr. Ajoy, Ms Nisha and all the Principal Officers
of Express Builders and Promoters Pvt. Ltd.

This refers to the trailing mail and in respect of subject matter. This is to inform that while discussing with
Mr. Kapil Saneja over phone yesterday, he confirmed that possession documents will be released to the
undersigned today and the builder will execute and register a sale deed/ lease deed/ sub-lease deed by
March, 2021. The undersigned is aware about the outstanding lease rent of about Rs. 38 Crores towards
Noida Authority on the part of builder and discussed about this with Mr. Kapil.

The undersigned is of the considered opinion that there are other latches also on the part of the builder
and because of the same the builder is delaying execution of sale deed/ lease deed/ sub-lease deed.

https://mail.google.com/mail/u/0/?ik=2e5b7d2b16&view=pt&search=all&permthid=thread-a%3Ar4595440663444812855%7Cmsg-a%3Ar1343578... 2/6
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The date of March, 2021 is too far and the ur5r4n8request to execute and register the sale deed/
lease deed/ sub-lease deed by the end of January, 2021.

The undersigned request all of you to share a draft of sale deed/ lease deed /sub-lease deed by 05.01.2021
for finalization on our part.

This is without prejudice to our rights.”

On Wed, Dec 30, 2020 at 4:49 PM vineet sinha <vineetadvocate@gmail.com> wrote:
“Dear Sirs/Madam,

Kind Atten: Mr. Pankaj Goel (Director Express Builders and Promoters Pvt. Ltd.), Mr. Vinay Goel (Director,
Express Builders and Promoters Pvt. Ltd.); Mr. Kapil Saneja, Mr. Ajoy, Ms Nisha and all the Principal
Officers of Express Builders and Promoters Pvt. Ltd.

This refers to the trailing mail and in respect of subject matter. This is to inform that yesterday Mr. Ajoy
from your office rang to the undersigned at about 6.17 PM and apprised that possession documents are
ready and can be collected today. The undersigned visited your office and collected the following
documents: -

1. Possession letter dated 28.09.2020;
2. Maintenance Agreement dated 28.09.2020; and
3. Electricity Agreement and Misc. Documents dated 28.09.2020.

Parking allotment letter was also ready but parking lot number was wrong over the same. The
undersigned has been allotted parking lot number Z-80 and Z-80A on first level basement, while on
parking allotment letter it was typed as W-80 and W-80A. Mr. Ajoy acknowledged the error in typing and
stated that he will replace the same. Mr. Ajoy also apprised that on Electricity Agreement and Misc.
documents parking lot is stated to be W-80 and W-80A instead of Z-80 and Z-80A and assured that he
will correct the same at the time of delivery of fresh parking allotment letter. The undersigned is awaiting
for issuance of fresh parking allotment letter bearing parking lot number Z-80 and Z-80A and correction
in parking lot number in Electrical Agreement and Misc. Documents.

A scan copy of documents handed over to the undersigned today are attached for your record and
reference.

Further, this is informed that Mr. Kapil Saneja also rang to the undersigned yesterday at about 6.40 PM
and stated that builder will executed a sale deed/ lease deed/ sub-lease deed by March 2021. Mr. Kapil
also stated that lease rent of about Rs. 38 Crores is outstanding towards Noida Authority, the builder will
pay and then the Noida Authority will allow for registration of sale deed/ lease deed/ sub-lease deed and
it will be registered in favour of flat owners including undersigned.

It is notified that the Undersigned is maintaining the sufficient bank balance to meet out the stamp duty
and registration charges since the date of booking of flat and requesting all of you to execute and register
a sale deed/ lease deed/ sub-lease deed immediately. The delay in execution and registration is on the
part of builder.

This is for your record and reference.

The undersigned request all of you to share a draft of sale deed/ lease deed /sub-lease deed latest by
10.01.2021 for finalization on our part.”

On Tue, Dec 29, 2020 at 12:34 PM vineet sinha <vineetadvocate@gmail.com> wrote:
“Dear Sirs/Madam,
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Kind Atten: Mr. Pankaj Goel (Directorﬂﬁfguilders and Promoters Pvt. Ltd.), Mr. V|3n§y Goel
(Director, Express Builders and PromoteNsVI¥ %&.); Mr. Kapil Saneja, Mr. Ajoy, Ms Nisha and all the
Principal Officers of Express Builders and Promoters Pvt. Ltd.

This refers to the trailing mail. Despite repeated requests and reminders, your response is still awaited
on my request for execution of sub-lease deed. Despite my repeated requests, possession documents
have not been released to the undersigned nor you have proceeded to execute a sale deed/ lease
deed/ sub-lease deed in our favour. All of you may note that it is an illegal act including but not limited
to being loss to exchequer and consequences shall follow.

All of you are informed that the undersigned met with Mr. Ajoy regarding the subject matter on
26.12.2020 at about 11.00 AM. Mr. Ajoy acknowledged the trail mail, apprised that you will not reply
the trail mail. Mr. Ajoy further stated that as of now possession documents will not be released nor all
of you are in progress to execute a sale deed/ lease deed/ sub-lease deed in our favour. The
undersigned advised him to think over the stand taken by all of you and respond positively.

Mr. Ajoy just rang the undersigned and stated that the stand taken by all of you is the same.

The undersigned call upon all of you: -

(i) To deliver a complete set of possession documents which were signed on
28.09.2020 before 02.01.2021;
(ii) Execute and register a sale deed/ lease deed/ sub-lease deed by 11.01.2021 and

share a draft of the same by 02.01.2021 for finalisation on our part.
The undersigned advise all of you to don’t force me to escalate the issue any more. All of you are
notified that if the needful is not done as called upon, the undersigned will initiate legal proceedings

(criminal as well as in civil court) and all of you shall alone be liable for the consequences.

This email is “Without Prejudice” to our rights.

Vineet Sinha

Advocate, Supreme Court & Delhi High Court
306, C. K. Daphtary Block Chamber,

Tilak Lane, Supreme Court,

New Delhi

Phone: 9810989910

On Tue, Dec 22, 2020 at 4:23 PM vineet sinha <vineetadvocate@gmail.com> wrote:
Dear Mr. Pankaj Goel, Director, Express Builders and Promoters Private Limited &

Dear Mr. Vinay Goel, Director, Express Builders and Promoters Private Limited &
all the recipient of this mail (including Mr. Kapil Saneja, Mr. Ajoy etc.)

This refers to the trail mail. The undersigned is awaiting response to the trail mail.

"WITHOUT PREJUDICE"

Vineet Sinha

Advocate

Supreme Court & Delhi High Court
306, C.K. Daphtary Block, Tilak Lane,
Supreme Court, New Delhi-110 001

On Mon, Dec 14, 2020 at 2:06 PM vineet sinha <vineetadvocate@gmail.com> wrote:
Dear All,

We are the purchaser of a 3 BHK flat bearing No. F-01, Ground Floor, Express Zenith, Plot No. 2A,
Sector-77, Noida with attached court yard and a back to back car parking slot on first basement
level bearing No. Z-80 and 80A. The entire payment, as demanded by you in offer of possession

https://mail.google.com/mail/u/0/?ik=2e5b7d2b16&view=pt&search=all&permthid=thread-a%3Ar4595440663444812855%7Cmsg-a%3Ar1343578...
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cum final demand letter dated 0955@@5 made in the month of September, %&0 and
possession thereof was handed ove 8.09.2020. At the time of handing over possession
we were asked to sign a comprehensive set of documents including Possession letter,
Maintenance Agreement, Electricity Agreement etc. etc. You also took 3 stamp papers of Rs. 10/-
each from us before handing over possession. Two signed set of documents were taken by you
before handing over possession and possession of the flat were handed over to us. You assured
that a complete set of documents will be handed over to us within two or three days after signing
by your authorised signatory.

A set of aforesaid documents and detail of documents have not been provided to us till date
despite several requests and reminders.

Further at the time of our consent to purchase the flat, we were assured that you have all the
clearances from the authority and the flat shall be registered in our name immediately. The
registry of flat in our name was/ is a condition to purchase the flat. However till date, you have not
executed a conveyance deed/ lease deed/ sub-lease deed in our favour despite several requests
and reminders. No transparency is being maintained from your side despite reminders since the
time full payment was received by you. We are consistently maintaining sufficient funds to meet
our stamp duty and registration expenses since the date, we consented to purchase the flat and
entered into an agreement to purchase the flat.

Under the aforesaid circumstances, we call upon you to: -

1. Handover a complete set of documents signed by us at the time of handing over possession
of flat to us including Possession Letter, Maintenance Service Agreement, Electricity
Agreement etc. etc. within three (3) days;

2. Execute a conveyance deed/ lease deed/ sub-lease deed in our favour within 15 days from
today. In the meantime a draft of conveyance deed/ lease deed/ sub-lease deed be shared
with us for finalisation from our side.

We request and advice you to comply as called upon in the present mail without any failure.

This mail is being issued without prejudice to all our rights and contentions.”

Vineet Sinha

Advocate

Supreme Court & High Court
Contact no.:- 9810989910

for self and Mrs. Pallavi Swarup Sinha (Co-Owner)

Vineet Sinha
Advocate
Supreme Court & High Court

Contact no.:- 9810989910

Vineet Sinha
Advocate
Supreme Court & High Court

Contact no.:- 9810989910

https://mail.google.com/mail/u/0/?ik=2e5b7d2b16&view=pt&search=all&permthid=thread-a%3Ar4595440663444812855%7Cmsg-a%3Ar1343578...
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Vineet Sinha
Advocate

Supreme Court & High Court

41

Contact no.:- 9810989910

Vineet Sinha
Advocate
Supreme Court & High Court

Contact no.:- 9810989910

Vineet Sinha
Advocate
Supreme Court & High Court

Contact no.:- 9810989910

Vineet Sinha
Advocate
Supreme Court & High Court

Contact no.:- 9810989910

Vineet Sinha
Advocate
Supreme Court & High Court

Contact no.:- 9810989910
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Stamp Duty Paid in Cash Certificate in favour of M/s Express Builders &
Promoters Pvt. Ltd., New Delhi

In pursuance of the order of the Collector No. RMO Dated 31/8 passed
under Section 10.A of the Stamp Act. It is certified that an amount of Rs.
24754500=00 (in words Rs. Two Crore Forty Seven Lac Fifty Four
Thousand Five hundred only) has been Paid in Cash Stamp Duty in Respect
of this Instrument in the State Bank of India/Treasury/Sub Treasury of
NOIDA by Challan No. N-104129 Dated 28.8.10 a Copy of which is

annexed herewith.

Date 31.8.2010 Sd/-
31-8-2010
Office-in-Charge
Treasury

Gautam Budh Nagar

Attached with the Lease Deed of Group Housing Plot No. GH-02/A
SECTOR-77, NOIDA, DISTT. GAUTAM BUDH NAGAR (U.P.)
SD/- I SD/-

LESSOR LESSEE
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S - : LEASE DEED

Th!s Lease Deed made on 1% day of SEPTEMBER, 2010 fTWo th;)dsand
and ien). between thQ NEW OKHLA INDUSTRiA‘L DEVELOPMENT AUTHORITY a
bodv corporate constituted uinder Sﬁctzou read With 2 fd)-of the Uttar Pradesh .

“Industrial Area Devblopment Ar‘t 1976 ( U P Act No & of 1976) heremaftér called

) lhe Lessor whlch expreSS:on shah unles¢ the co*xtext does not 0 admit :nclude its.
successors ass:gns of the one part and Mis EXPRESS BUILDERS AND
PROMOTERS PRIVATE LIMLTED g Special Purpose Company, wnthin the
meaning of Cpmpames Act, 1956, having its reg:ster_ed office at 810, SURYA KIiRAN .
BUILDING 19, KASTbRBA GANDHI MARG, CONN/\UGHT PLACE NEW DELHI-
110001.. -through -its Authonzed Signatory SHRI, F’ANKAJ GOEL §/Q SHRI. JAl

_ BHAGWAN GOEL RIO B-177, GREATER KAILASH PAR -, NEW DELH!I-110048,

duly - authorized b_y_ the: B_oa,rd of Dtrecto.ro vide Resolution dated 13,07.2010

hereinafter called the Lessee (which expression shall unless the context
does not so admit, include Society representatives, administrators and
per'mi__tt'e'd._:'a_séigjn's),,o'f the other part. '

-WHEREAS the plot. heremafter described forms part of - the land acqusred undar the
Land Acqumtlon Act 1894 and developed by the Lessor for the purpose of settmg up
an urban and mdustnal tow'nshup

»

4

AND WHEREAS the Lessor has agreed té ciémisé a}v'd the Lessee has agreed to
Xake on Iease the Piot No GH- 02/A Sector 7’? NOIDA (Sub Divided Plot of Plot .
No. GH- 02 Sector- -77) on the terms and x_ondmops hereinafter appearing for the
purposé of constructing Residential Flats accordmo to the set backs and buidmg

, plan approved oy the !essor '

. T v A
Ayistia

'AND'WHEREAS 'the Lessor has thr,ough a Sealéd Two-Bid tender System awarded
to the CONSORTIUM CONSISTING-OF- Mis EXPRESS PROJECTS PVT. LTD
(LEAD MEMBER)] M/s CIVITECH HOUSING INDIA PVT, LTD, (RELEVAN'Y
MEMBER), M/s H. R:ORACLE DEVELOPERS (RELEVANT MEMBER), M/5

.+ GULSHAN HOMZ PVT. LTD. (RELEVANT MEMBER), Mis AGARWA.
ASSQCIATES (PROMOTERS) LTD. (RELEVANT MEMBER) & M/$ SUNGLOW .
BUILDERS. PVT: LTD. (RELEVANT MEMBER) the: ‘No GH-02, SECTOR-77,
NOIDA, after fulfilling the terms and conditions prem,r' : _'

N'\-—

LESSEE
Director
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Housing . SChemé C:.ode GH-2010 (1) and its corrigendums, vide Reservation Letter

markettng -of Group Housing Pockets/ Flats on'the detailed terms and conditions set

out in the said al!otment letter and- brochure of the said Scheme

46

“No. NO!DNGHP/GH 2010(!!)/2010/5399 dated. 29/03/2010 and Allotment Letter No. 3
NOIDNGHP/GH—ZMO(!1)/2010/5639 ‘dated 31/03/2010 & for the development and

- AND WHEREAS tha 1essor approved the sub dmslon of. Group Housing Ptot No.

GH-02, *Sector-?? as GH-02/A, Sector-?? (admeasurlng to 21,700, 00 sq mtr), GH-

02/B, Seotor-?? (admeasurmg to 20,000. 00 sq mtr) and GH-02/C, Sector-??

_(admeasu.mg to 20,500.00 sq mitr) and the name and status of M/s EXPRESS
' BUiLDERS AND PROMOTERS PRIVATE LIMITED. as Specnai Purpose Company,

" onthe Tequest of consomum members (as mentloned above) in accordance with the
. Ctause-c B(e) of the brochure of the schems, to develop and market!ng the

pro;ect on demarcated plot NoGH 02/A, Sector-77, NOIDA measuring

AUGUST 2010
L

- ¥

AND WHEREAS the !esseﬂ is a Special Purpose Company comprlsmg of-
LIST OF DIRECTORS

TsTi. NAME o }RESIDENCE ADDRESS
NO. - )
1 Shri Vinay (o€l Slo | B-177, Greater Kailash-, New Delhi-
Late Shri J.B. Goel [ 110048. ‘
2 Shri Panka] Goel [ B~177, Greater Kailash-l, New Dethi-
' Slo Late Shri- JB. 110048.
Goel

SL. - NAME OF. MEMBERS!SHARE-‘OLDER % - . AGE- ' OF.
NO, . _{"SHAREHOLDING

1 .. Mls Express Projects Private L;m;ted o 72.22%

2 |Mis Agarwal ‘Agsoclates- {Promoters) Limited s 27 78%

i

. 21,700, oo '5q:- mtrs wde letier NO, NOIDA/GHP/GH 2010(31)/2010/9786 dated 23"

And it hag besn represented to the lessor that the Special Purpose Company

_members have agreed amongst themselves that M/s EXPRESS PROJECTS .PVT.
LTD. (LEAD MEMBERY); having its registered office at 810, Surya Kiran Building,
19 Kasturba Gandhi Marg, Connaught, Place, New Delfi-110001 shall remain
always be the Lead Member of the Specia!- Purpose Company and whose

fFor

30 LESSEE

S shareholding in the Special Purpose Company shall femain unchanged till the
‘_temporary occupancy/ completion certificate -of at jeast op Egﬁgggﬂﬁ’ e}shxemo;gg‘%&

{PIL,

Director



47

L N S
B ) obtamed from the Lessor (Authonty) However, the Special Purpose Company will be

“. - allowed to Transfer/ Sell up to 49.00% of its shareholding, subject to the condition
that the original "Relevant Members” including the "Lead Member" shall continue to
hold ‘at least 51.00% of the shareholding and the "Lead member’ shall remain -
unchianged till the temporary occupancy/ compietlomcertnf icate of at least one phase
of the. project is obtained from the Lessor. -

14

li.-Now-ms ‘L'EA-SE-DEED Wl'FN-ESSETH AS FOLLOWS:"-_ '

. Thisin ‘consideration of the total.premium of ¥, 45 00,79,700.00 (Rupees Forty
Five:Crore. Seventy Nine Thousand Seven Hundked:only)-out of which 10% _
of i.e, T.4,50; 07 970.00 (Rupees Four Crore Fifty-L.ac Seven Thousand Nine
Hundred- Seventy ‘only}) which have been-pald by the Lessée to the. Lessor
(the recelpt where of the Lessor doth hereby acknowledge} There shall be

. : * moratoriurm. of ‘E4 menths from the date of allotment and only the intérest @ 11%

per.' annum compounded half yearly , actrued during the moratorium period, .

shall be payable in equal half yearly instalments.  After expiry of moratorium

period, the bdlance 90% premium ie. %, 40,50,71,730.00 (Rupees Forty

Crore Fifty Lalc Seventy One Thousand Seven Hundred Thirty only) of the

plot along wuth interest ~ will be paid in 16, half yearly. instalments in the

o

,@ k

A

K

following manner - L o ) . S
sL |- .DUE INSTALMENT | INTEREST [ TOTAL
NO| DATE (in%) . (in%) (in%)
© 7 . 130.05.2010 .22278946° | 22278946
2 | 30.03.20171Y - 22278946 | 22278946
3 130.09.2011 - 22278946 | 22278946 |
4__30.03.2012. . 22278946 | 22278948
5 [30.09.2012 25316084 | 22278060 | 47595944
6 | 30.03.2013 | 25316984 | 20886525 | 46203509 |
7 130.08.2013; 25316984 19494080 | 44811074
8 130.03.2014 25316984 18101655 | 43418639
] G 130.09.2014 | 25316984 16709220 | 42026204
40 130.03.2045| 25316984 15316785 | 40633769
41 130,09.2015 | 25316984 |- 13824350 | 39241334
92 | 30:03.2016 1 25316984 | 12531915 | 37848899
13 130.09.2016 | 25316984 | 11139480 | 36456464
" {14 130.03.2017 [ 25316984 | 9747045 | 35064029
15 |30.09,2017 25316984 |- B354610 | 33671594
o 16 | 30.03.2018 25316984 6962175 32279159
T - 147 130:09,2018 25316884 | 55608740 4. 308868724
.18 {30.03.2019 | 25316984 4177305 .| 29494288
119, [30.09.2019 25316944 1. 2784870 28101854
20 ]30.03,2020 |~ 25316984 _ | 1392438 [ 26709419

- v For Exprass auli uers AndPromoters {P)Lid,
. : 7 ) . W«—"""" '
' LESSEE , Director
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I
Incase mdef@ult n deoosttmg the instaliments or any payment .nterest@

14% compounded falf \,early shall be teviable for defautted period on the
defaulted amount

48

Alf payment should be made 'through a demand draft/pay order drawnin .
favour of "“NEW OKHLA INDUSTRIAL DEVELOPMENT AUTHOR&TY” and .

‘payablg at any ‘Schedulad ‘Bank located in ‘New Dethn/dea ‘The Lessee

shouid ceariy indicate his name and details-of plots apphed for [ allotted on
f the demand draft/pay order.

. Premium referred to in this document means-total,émbunt payable to the

Lessor for the aliotted nlot.

A!! payrmnls should be remitted by due dale. In case the due date is a bank

© day. A _
. .The payment made by the lesseé will first be adjuéted towards the interest

. due If.any, and thereafter the balance will be adjusted towards the premium

1.

due and the lease rent payable.

In case of allotment of additional land, \he pavment of the premium of the

adJluonai 1and shall be made in lwnp sum wuhm 30 days from the date of

' Pommdmbaucr‘ of the said addmon?' land.

The amount depos:w by the lesses will first be adiusted against the interest
znd  hereafter agaw'_ns:{ allotment money. instaliment, and jeass rent

respectively. No request of the lessee contrary to this will be entertained,

A. EXTENSION OF TIME ‘ ' -

Exte‘nsién of time, 'r’v'ormaiyA shall not be allowed for more than 60 days for
gach instalment to be depostted subject o a*maxsmum of three (3) such
fxtensions during the entire payment schedule.

For the purposes of arriving at the due date, the date of issuance of the
Allatment Letter will be reckoned as the date of allotment.
And also in consideration of the yearly mmu rent here sby reserved and the

covenants prowsron: and dgreement herein contamed and on the part of the

e

holiday then the lessee should ensure remittance ‘on the previous working

-For Express Bullders And Promoters (P L.

Directer
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' _Lessee to be respecnvelv na|d observed and per.ormed the Lessor doth

N hereby dermse on lease to the lessee that plot of land numbered as Group
Hogsmg P_iot No.GH-2/A, Sector-77, in the NOIDA, Distt. Gautam Budh
Na_g,a,r'.('U.P..)icon.tained by measur:e'ment 21,780,00 Sq. mtrs. be the same a
litle more or iess and bbunded: -

On the North by' o As per Site
.. . ' . 1
On the South by ¢ As per. Site L
On the East by : As per Site: o :
o [ . o
o On the Wes! by . As per Site
g?; ~ And the said plot is more ciearly delineated and shown in the. attached plan
sy : -
A

and therein marked red.

TO HOLD the said piot (hereinafter referred to as the :dé_m?sed premises with
their appurtenafices up to the lessee for the term of 90 (ninety) years

commeéncing from 1% SEPTEMBER, 2010 except and always. reserving to the
Lessor :
|

a) A riaht.to la\) waler mains, drains, spwers or electrical wires under or
above {he demised premises, if deemﬁd necessary by the Lessor in
developing the area.

b) The Lessor res'erves the'right to all h*gihe a:n_d rﬁiherals, claims, washing
_goods} earth oil, quarries, in.aver & under the allotied plot and. fuil right
and power at the time to do” all acts and things which _ma'y be -

ne_ce.ssary_.or expedient for the purpose of searching for working and™
- pbtaining .removing and enjoy the_’samé wit‘hoqt providing or Ieaving' -
" any vertical support _fdr the surféce of the residential plot or for any

building for.the time being standing thereon provided always that the

tesso}.'shaﬂ miske Teasonable compensation o the Lessee for all

: amages directly occasioned by the exersise of such rights. To decide -

7 ’ R . For Expross Bullders And Promoters (P)Ld,
' : : NG
c//""\....f-\ .

' ' : -\? Director

LESSEE

A
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the amount of reasonabie compensatlon the dscision. of the Lessor wm _

be fmai and binding op the Lessee.. o
S L

(i) AND THE LESSEE DQTH HEREBY DECLARE AND GONVENANTS WITH
. 1 17
THE LESS@R N THE MANNER FOLLOWING

a) Yleldmg and paymg thesefore yearly in advance during’ thn sa‘d term unto the

lessor m the month of MARCH for ‘each year. the yearly ease renl indicated .

below: -

{0 r‘we |essee has paid 2. 45,00,797.00 as lease rent being 1% of the

-

~ plot premium for the first year of lease period.

|
] ]

(i) * The lease rent may be enhanced by 50% after every 10 years ie. 1.5

times loe prevailing lease rent. l
'

‘(iii) "The léas’e rént shalt be payable in advan'ce every year. First such-
“payment ghall fall due on the date of executuom of theilgase deed and’

" thereafter, every year on, or "before the fast date of the previous
financial year.

o R ) , L

vy Deiay in caymenl of the advance iease rent wul ‘be. subject to an
interast @14%-per annum compounded hatf yearly on the defaulted
amount and for the defaulted period. '

tacillty. On paymant of “Orie Time Lease Rent’, no:further annual lease
rént would be required to be paid for the balance lease perlod. This
o 1 .

the aliditee has paid the earlier izdse rent due and lease rent already

paid wili not be adjusted in the "One Time Lease Rent” option. -

/ . . : For Express Bullders And Promoters (PILId,

.E%OR ' s

. R

"o W) The lessee will have_’;hqop_tion‘to pay jease rent.equivalent to 11 yea}s_ '
@1% per year.i.e. eduivalent'to 11% of the total 'pr,em_ium of the pl{jt as’
“One Time Lease Rent’ unless the N‘Ole decides to withdraw this -

~option 'rh‘ayfbe exercised at any tirqe ciurihg the lease period, provided -

50

LESSEE Director



S BT
by The Lessee shall be iiabie to pay all rates, taxes, charges and assessment
; léviabie by whatever name called for every description m respect of the ptét of
land or bunﬂing constructed thereon assessed or.imposed from time to time
by the lessor or any Authonty/ Government, “In. exaepnonal circumstances the
T " tiie of deposxt for- the payment due-may be extended by the lessor, - But in .
_such case of extension of time an interest @ 14%p. 2 compounded avery half |

yearly shail’ be charged for the defaulted amount far. such de!ayed period. n.
case: Iesseea faus 10 pay the above charges It: wou}d b obngatory b’ the part‘ '

or |ts members/ sub lessee to pay proportional charges for the a!lotted areas. °
. -r' t
c) The Lessee shall use the aliotted plot for constructron of Group Housing. - |
6‘2 | 4 However the Iessee shait be entntled to allot the dwelting. units- o, sublease

.basis to its allottee and also provzde space for facilitles like Roads; Parks eté:. -
as per’ th°1r reqmrcmmnts convenience with. the allotted plot fui iing

rﬂquwements or bundmg bye-laws and prevamng and under mentxoned tarms '
- & condltxons to.the lessor. Further transfer/qub lease shal be governcd by

» . . the transfer pplicy of the l_eosor v
' 1) Suzh allottee/sub Iessee should be citizen of India and competint to
" Contract, ' S
' © i Hushandiwiie, and their dependent” children wili not be sepa ately

eligible for the ourposu cf allotment and chall be treated as vingle
entity. o i
@}} e iti) j.fhe pgrniissi-on fqr..paft transfer of piot shali not be'gramed _u'nde:r any
circumstances. ‘The Lessee shall not -be entitled to complete

v . transaction for sale, 'ra—msfar assign or O’hEFWlSG part with posse. sseon

of the whole or any oan of the building. const»rdcted thergon before'
making payment according io.the schedule specified In the lease deed

of thi plot to the Lessor. However, after making payment of premium
G of the plot to the legsor as per schedule specified In the lease deed,
permission for transfer of Built up flats or to part with possession of the
whole or any part of the: building construcied on the Group Housing
Plot, shall be granted and subject to payment of transfer chargés as

~ per policy prevalling at the time of granting such permission of transfer.
i %’ - o . ’ For Expross Bullders And Promoters (P} Lid.

LESSEE

~
o
1773
o«
R
C AR
2

TS i i
Director
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“cwevpr the Lessor, resgrves the right' to reject any transfer
aophdadon wilhout assigning anv reason. The lessee will also .be

raquired to pay transfer charges as per the pohcy prevanmg.at the time
- of such permission of transfer

The pe’rmiss_ioh to transfer the part or the built'up Spaée;.wii! be granted
A subject lo execution of lripartite. sub- lease deed which shall be
exacijtled.ln a form and format as prescribed by the lessor. On ,-ihe

D fulfi!lmént of the following conditions:- T - e
a) The Ldase Desd of plol has heen execuled and the1 Lessee has made
the payment according to the schedule specified in the lease deed of

the piot interest and one time lease rent.

t b} Every sale done by the lessee shall have to be registered before the-
‘ physical possesswn of the property is handed over. ‘ _
c) .he Lessee has bt;a'med building'oédupanc& certificate . from Building |
. Gell, NQID | o o

_ ' d) The lesses shall submit list of mdlvldua% allottees of flats. wztmn 8

' 1» " months form the date of obtammg occupancy cerm" cate .
e} The Lessee shall have to execute sub lease in favour of Lhe individual
allottees for the developed flats/plots in the form and format as

orescnbmd by the LESSOR.

The Sub- Lessee undﬁrtakes to put to use the premises for the

)

residential use only. .

g) The Lesses shall pay-an amount of Rs, 1000/- towards processing fee

o
fo

and propo**tom‘e {pro-rate bas:s‘ transfer charges and lease rent as
apphvable at the time_of tra}nsfer and shall also execute sub lease deed
between 1essbg, Iessee a;wd propog_ed transferee (sub-lessee). The
Lessee/ sub lessee shall also ensure adherence to the building
‘regulations and directions of the lessor. The lessee as ‘well as sub
lessee shall have. to fcilow rules and reégulations prescribed in respect
of lease hold properties and shall have to pay the charges as per rules
of the lessor/ Govemmenfof U.P, For Expm; Budiders and Promoters (P)LE.

[ 3 . - - . ’ c . b!waox
e /gg{oxz .8 - , LESSEE




h) - The transfer charges shall not be' payable in case of fransfer between

son/daughter, husbandiwife, mother/father and vice versa or between

theée'ﬂsix categories. . A processing fee of‘Rs.. 1000/~ will ~b_e:péyébl'e in

_suck case. The tranisfer of the flaf iri favour of 1%t sub-lessée shall be

‘ aliéyiy_edus without any transfer ckfarge’é- :but‘ sub .tegsé deed will’ be

w R - executdd between the lessor & Lessee and allottee.: However, a

‘ ' iprocesamg fee of ths Rs. 1000/ Wil be payable at tha time of

' transfer/executlon of sub-lease deed. The’ physmal possessmn of
' dweilmg unlts;‘ﬂats/piots will bg permitted to be glven after execution of

sub-lease deed.

i) Every sale done by the lessee shall have to be registered‘before the
physical possession of the flat/plot is handed over.

T ) Without obtainindi‘ the cotmpletion certificate; the lessee ghall have

Y " option -t.thO 30. OQ 2010 to divide thé allotted plét and to sub- lease the

same with the prtor approval of NOIDA on payment of transfer charges
@ 2% of allotment rate. However, he area of each of such sub divided

' }.Ims shoul 1not be less than 20,0600 sg, ‘mtrs.
. k) Rs. O_Oul- shali be pmd as processing fee in each case of transfer of
_fiat in addition to transfer charges, '

>

NORMS OF DEVELOPMENT

% a.  Thelesseeis éi}owed to develop the plots/construct the flats éubject to
? ' achieving thé€ density: with the following norms,
o t .
:‘<, ' - . [Maximum permissible Ground Coverage | 40.%
.| Maximum permissible FAR . 1275 :
- |.Setbacks ‘ . 1 As.per Building Bye.laws
; 'szximum He:ght No anlt
b. -The Set Backs (front and other three srdes) shall be allowed as per

Bun_dmg Bye Laws and Regula ion Prevailing at present.
c. The ground coverage, FAR, Set Back, Height, Green Area & Parking

shall be aliowed as per terms and conditions of brochure/ aliotment
flease deed and the Building Regulations aadRyalaws 2ldba MDA L.

Director
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The allotiee is required to submit building pian together with the master plan
showing'lhe phases for execution of the project for apprcwa! within 8 months

" fromithe date of possnsslon ‘and shall start ccnstructton within 12 months from

the date of- possesswn Date of execution-of lease deed(s) shall be freated as
the date of possess:on The LesseefSub tessee(s) shall be required to
c?mp ate - the qonstrur:ucn of group housing pookata on allotted plot 88 par

abproved rayout plan “and. get the compleuon/occupancy certlﬂcate Issued
from Building Cell Department of the NOIDA in maximum 5.phases within a -

period of 7 years from the date of exécution' of the lease deed(s}, The.

. .Iessee/Sub-léss‘ee(s) shali b_e. required. to -complete the constryction of

~ minimum 15% of the total F.AR. of the allotted plot as per-approved layout |

plan- anci'cjet 'ter'r{porafv occupancy/completion certificate of 'the first phase
accordingly sssued from the building. cell of the NOIDRA within a period of three
years from the date of execution of lease deed/Sub iease deed.

J1'he allottes shrﬂ! make the . provnsmno for the development tof com'numty

facllities such as chool dzspensary milk-boath, community centre electric -

sub-station, water stqrage tank, busftaxi stand elc. as per the provisions of the
Master Pian and Building Bye-Laws of the NOIDA. '

Al the peripheral/gxlernal deve!'opment' warks as may be required to be
carried oui, including the_ construction of approach roads, drains, culveris,
electricity'distr:bution/iransmi'ssion lines, water supply, sewerage etc, will be
provided by the Léssor / NOIDA‘. However, all the expenses as may be
reduéféd'td connect these services with the internat system of services of plot
shall be sncurred by the LesseelSub~iessee(s)

. Without pre;udxce to lhe NOEDAs right of cancetlauon the 'timn for the
gompletion of the Pro,ect can be extended for a maxrmum perlod of another.
three years only w:th penaity as under:

© v Forfirst year the penalty shall be 4% of the total-premium of the plot.

. For second year the pena;ty shall be 5% of the total premium of the.
ﬂ- plot.
| LESSEE

)
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Sy s For third year the penaity shall be 6% of the total premium of the plot.
-Extensuon for more than three years, norma!lv will hot be permitteds + b
5. fn case the Lessee;Sub lessee(s) does not construct: bundmg wlthm the ume‘-
" provyded_mc}__u_dmg the extension granted, if any, -for. the above, the lease
deed/subaieaisedeed, as the case may b'e,"sh-ail be.liable to be cancelled.
‘ £e§see/SUD~le'sseé(s‘ shall lose all rights {0 the aﬁlottéd Iahd;..and huildings
appurtenant thereto.
6 The tessee/Sub»’eqsee(s) may implement the project in maximum of five
.phases a_n_d the occupancy: certifi cgte/compie.tlgn certificate shall be issued by °
the NOIDA phase :\r{ise accordingly, enabling them to do phase-wise
mark-eting | ' ’
MORTGAGE -

. 'The:mbrt'gage permission shall be gran_ted (wﬁe‘ré thg.plot_is. _nﬁt cancelled or
any s-how.ic-a'tié'e notice. is. not served) in favour of a échec{ule.d Bank/Govt.
orgafization/ financial institution approved by the Reserve; Bank of India for

.,- ! -'ih:'e pur,poé,e-;'o’f Jaising resodrces. for cc’»n.struc_tion on {he allotted p}oi. The
Lessee/Sub-lessee(s) should have valid fime p&riod for construction as per
 terms of the Iease deed/sub-lease déed or have obtained valid extension of
time for uonstruct;on and . should have. cleared upto da!e dues of the. plot

premmrn md ieas 52 rent.

!
H 1y

3 ~ The- Lessee/Sub lessee(s) will submlt the following documents

-a. . Sanction letter of the scheduled Bank/Gowt. organization/ financial
institution approved by the Government of india.

b. An affidavil on non-;udlmal stamp paper of Rs.10/- duiy nolarized
stating that there is no unauthorised construction and commercia!

_ _ activities on' the Residential Area (Group Housing).

— .+ c.  Clearance of upto date dues of the NOIDA.

NOIDA ‘shan ave the first charge on the plot towards payment of ali dues
OIDA.

For Express Suitders And Promoters (P} Ltd.

-
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R q P‘roqued that in the event of sale or forectosure of the mortgaged/charged

L property, the NOIDA shall be entitled to claim and recover such percentage,

as decided by the NOIDA, of the unearred i increase in values of ,propertles in
respect of lhe market val ue"o( the said land bas'ert‘ cl‘i'érgé"having priority
over the said: mongag charge. The decision of the NOIDA i respect of the
markét value of the said land shall be fmal and bifiding on* aII the pames-
_ concerned _ '

- The NOIDA's right to Ihe recovery of the unearned-increase and the pre-
emphve right to purchase the prapety as mentioned herein before shall apply *
equally to invotuntary sale or transfer, be it bid or through executidh of decree “

~of insolvency from a court of law.

3
Ly

&

TRANSFER OF PLOT

i f

- Without obtamtng the completion certificate the lessee/ sub lessee shall have

 the right 1o sub -divide the allotted plot into suitsble smaner piots as per the

' planmng narms of the NOIDA and to transfer the same to the interested
pawm upto’ 30 09.2010 ortili the extended date, i any, with the pricr approval

~ of.the NOIDA on payment of trans.er ¢harges @ 2% of the allotment rate. .
However, the area qf each of such sub-divided plot should not be less than
20,000 sq. mirs, However, individual flat will be transferable with prior4
approval of the NOQIDA as per the following condmons -

% . iy The 'dues of the NOIDA towards the cost of land shall be paxd in

3 _ B accordance with the paymenl schedule specified in the Lease

E ' a Deed/sub lease deed before executmg of sub-lease deed of the flat.

(i) The lease deed/sub lease deed has been duty executed

_(ily  Transfer of ghe flat will be allowed ohly after oblaming the temporary
oceupancy/ completion certificate for the re‘épect{vé phage by the
Lesseg/sub-lessee. |
- | (iv) The: sub-lessee .of the individual fiat underlélﬁes‘ to put to use the
nremiSes for the residential use oniy. '

-
For Express Builders And Promaoters {PLYd,

3

Director

U, ... LESSEE
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. (v) First sale of a flat to an Individual allottee shall be through a Sub- '
e Iease/Lease Deed to be executed on the request of the Lessee/ sib-

Iessee 1o the NO!DA in-writing. Ne.transfer charges will be payable in

case. of fn'st sale However on. subsequent sale, transfer charges shall.'
‘be. apphcable on the. pravanmg rates.as. ﬁxed’ by.the NOIDA. -

(@/i) ; ‘Rs :000/- shall‘be pald as processmg fee i each case of sale of a fiat
Sin addmon to the apphcabie transfer chargeé '
(vii) 'Every sale: done by the lessee ‘shall have 10 be regﬁstered before the -
) _physical. possession. of the praperty is handed over -t

MISUSE, ADDITIONS, ALTERATIONS ETC.
]
!

The Lessee/Sub-lessea shall not use flat for any purpose other- than for

restdentzat puromes

;" In ‘case of vxotauon of the-above conditions, atlotment shail be hable o be |
cencened and possession of the premises aiongwuth s&ructures I‘th’erts:cm if

¢

any, shall be tesumed by ihe NOIDA,

The Lessee/Sub-iessee will not make, any alteration or adgitions to the said

Y building or otHer erections for the time baing on the demised premises, erect

or permit to erect any new building on the demised premises without the prior

%‘3 . . written consent of the Lessor / the NOIDA and in case of any deviation from
¥

such terms-of plan, shall immediately upon receipt of notice from the Lessor/

. thé NOIDA requiring him to do so, correct: such deviations as aforesaid.
! . .

If the Ldssee/Sub lessee fails to correct-such deviations -within a specified
‘ penod of tme after the recemt of such nohce then it wal! be lawfui for the
S . Y Lessot/ the NOIDA to cause' such devlanon to- be carrected at,the expense of
' the Lessee/Sub lessee who hareby agrees to reimburse by paying to the
'_Lessor/ the: NO!DA Such amaounts as may be ﬂxed in that behalf.

Fot Express Buidders And Promoters {P)Lid

i . i Director
LESSOR . 13

1.
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UABLAYTOPAYTAXES - Df

~The Lessee/Sub- leaeee 'shall be tiable to pay all rates taxes, charges and
" assessment of every description imposed by any ‘Authority empowered in
" this bohalf 1n respect of the plat, whether such’ charges are ;mposed on the
- plet or on-the. bu ilding constructed thereon, from timi¢ to'time. -

OVERRIDING po_vi)%R OVER DORMANT PROPERTIES -

" The' 1é$soﬁ reserves the fight fo all mines, r'r‘iinér_a!s;',_'_"co'ats. '.Wéshing'gold
~earth's olls, qua?rié‘s'cn or under the plot and full r‘ighi and powér at any time .
to do all acts and things which may be necessary or expedient for the
purpose of searching for, workmg and obtatmng removmg and en;oy ng the
same without.pfoviding or leaving any vemcal support for the surface of the
: p1ot(s)/flats or for the structure time bemg standing thereon provided a!vbays
fhat the Lessor shail make reasonabie compensat:on to the Lesse: for all
'damaqes directly ocvasmned by exercise of the rights hereby reserved. The
- decision . of tne Chief Execulive Officer/ Lessor on the amount .of such
co"noensa’non shall be final and binding on the lesses/sub-lessee.

4

+ MAINTENANCE

1. The »Lefssee!Sub'iessee at his own expenses will take permis ssion for
sewerage, eleclricity and water connections from thed corcerned
departments. = S

2. The Lessee/Sub- icssee shall have lo pian a mamtenance prOQramme
whereby the entire demised premises and buﬂdmgs shail be kept:-

— a) in a state of good condition to the satisfaction of the Lessor at all
times. L '

by ang to make avalable required faciiities as well as to keep

surroundings in all times neat and clean, good healthy and safe:

For Express Buli&en Ang Promotses {P) L.
(. Oirector
’ . i o ' LESSEE
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COﬂd!tIOﬂ ac.”ordmg to the corivenience of the :nmb;tants of the

ptace !

Y 3. The Lessée/Sub-lessee(s) shall ablde by all regulations, Bye-laws,
Diréctioh‘s and Guidelines of the: NOIDA framed/issued under _s'eétion-B,Q ‘
and 10 ‘or .under any other provigions -of U.P. Ir_\dustrial Area

g Deveiopment Act 197b and rules made therein,

"4 n case . of nan-comolianﬁe of terms and directions of the NOIDA, the Ut
:NOIDA'shaH have the .righ! to xmpose such penaity as It may consider
" just and expedient. )

5. The !essee/'sub‘lgzssee'(s) shall makg suUch arrangements as afe '
necessary for the maintenance of the buildings and common services '
- and if the. buildings are not maintained pr.operly'.the NOIDA will bave the
'pdwer .'t.o..i"'get the ma‘iht'enance'done.. through -any other agency and
“fgkover the amount 50 spent from the lessee/sub-lesseé(s). The lesseel
‘sub- le-é‘sae(- &) will be individuauy and several iy liabi'e for payment of the:
mamtenanco amount. The rules/regulations of U.P. Fiat Ownership ACt,
197o shall be applicable on the lessee/sub- 3essee(s) No. objection to the
amount spent for the maintenance of the bu:tdmgs by the lessor shali be

entertained and decision of the NOIDA in this regard shail be final.

CANCELLATION OF LEASE DEED
“In addition to the other specific clauses relating to the canceliation, the
NOIDA will be free to exercise its right ot cancellation .of allotmert/

-

© lease/sub:lease in the case of : ' _ :

'1_. Allotment ‘being-- obtained through mlsrepresentatlon/suppresswn of
material facts, mis-statement and/or fraud.

[

‘For Express Bullders And Promoters (P)Lid.

IS

Dlrector
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2. Any v:olahon of the dlrectlons issued orrules and. fegulations framed hy
any Authonty or by any statutory body. -

© 3. Default on the part of the Lessee/Sub-lessee for breachiviolation of the.
terms and conditions of the regxstrat;on/aHotment/iease/sub-tease andfor -
non- deposnt of the auotment amount

40 at ~thé‘_"same< time .of éuch cahc_énatioﬁ,-.the plot is. occupied by the
. Lessee/sub-lessee, the amount equivalent to 26% of the total premium of *

ihe plot .shalll be forfeited and posseésion of_the'plot will be resﬁmed_by

the NOIDA with structure(s) thereor,, if any, and fhe Leéséelsub-lessee

will have no right o claim any compensation thereof. The balance, if any,

shall be retunded without any interést and no separate notice shall be

given in his reyard .

'5.' If the allétmen* is éancelled on the ground mentioﬁed in.para 1 above,

" the enlire amount deposzted hy the Lessee/sub-lessee, til the date of
cancellation shall be forfeited by t he NOIDA and no claim whatsoever
shall he enter gired in this regard.

OTHER CLAUSES

1. The NOIDA / Lessor reserves the right to make such additions / alternations
‘of modiﬁciations in the terms and conditions of*a'notﬁ‘zent}iease deed/sub-lease
.deed from time to time,  as may be Cons:dered }ust and expedient and
approved by the NOIDA.
2. In case 01 any c!anf:catton or mterpretanon regardmg these terms and
" conditions,. the decusxon Sf the NOtDA shall be ﬁnal and bmdlng on all
concerned. T N
3.0 . due to any "Force Majeure” or, suich circumstances beyond the control of the
.. NOIDA, the NOIDA is unable to make allotment or-faciltats the Lessee/sub-
lessee(s) to und'ertéke‘ the activities in pursuance of the executed ‘lease -

deed/sub-lease deed; the deposits depehding on the stages of pay?nents, will

funded without any interest. + ForRxpress Bullders And Promotars (P} Ltd.
el -f m - .

" T N ¥ S LESSEE . Otrector



v 4, If the Lessee/sub- lessee(s) commil any act of omission on the demised
premises résultmg in nuisance, it shall be lawful for the NOIDA to ask the
Lessne/bub lessee to remove the nulsance within a. reasonable pe:tod failing
WhICh lhe NOiDA shall itseif get -the nmsance remwed at the Lessee s/Sub+

lessee’s cosi 4And charge’ damages from the Lessee/Sub lessee-for'the period
of. subsrstence of- thp nuisance.
5. Any dlspute between the NOIDA and Lessee/ Sub—Lessee(s) shall be sub;ect
o the terntonal leI‘lSdICthl‘\ of the Civil Courts. havlno jurisdiction over District

) pGautam Buidh Nagar or the. Courts des«gnated by the Hon'ble ngh Court of

- Judicalure at Allahabad ‘

I 6. The Lease Deed/Sub-Lease Dued will be governed oy-the provisioné of the . -
U.P. Industrial Area Deveiopmen* Act, 1976 (ULP. Act No. 6 of 1676) and by

‘(he rules and/-or regulations made or directions issued, under this Act.
b 7 The NOIDA will: roniter the: emplementat;on of the project. Tenderers who do
B oo not have a f;rm commitment to implement the prolect wnthm the time limits
. prescribed are adv:sed not to. avail the allstment. .
- 8 _The LesseelSub tessee shall-be lizble to pay all- taxes/ charges leviable from

: _r'l_'ie to. trmn by the NOIDA or any other Authonty duty empowered to levy the -
tax/charges : v T ) . .

9 Dwel ling unit flats shall be used for the res:dentlal purpose only. Default. i

' a’ny. renders the leasefsub-lease liable to cancellation and the Lessee/sub—
qusee wst' not be paid any comp encatlo  thereof, '

10. Other bwldmcs earmafkeo foi ¢ ommunnv facilities van not be used for the

¥,

53:&?;
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o

purposes other than the community requirements.

11.All -arrears due to the _Lessor/lessee/sub-lessee wouid. be recoverable as
arrears of land revenue.

! 4 12, The Lessee/sub-lessee shall not be altowed change his (ole, otherwise the
ledse/sub-lease shall be -cancelied” and entire money deposﬂed shall be
' forfeited. ' . -
. 13.The NOIDA in rarger pubhc mterest may taike back: the possession of the
Iandlbuhdmg by making payment at a reasonable rate as decided by the

t / . Fer Express Bullders And Promoters {P) Lid,
e I L £ AN N
[+ ,{.'-‘ . | B
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NO'DJ\ whose chwIOﬂ in this regard” shan be final and bmdmg on the
) !essee*/sub -lessee(s). '
14.1n case the NO%DA i5 nct able o give possession ol any plot or any part

thereof m any cxrcumstancés the deposited- money agamst that part will be
refunded to the allottes wnhout any interest,.. '

15 Al other terms and condmons of the Broghure - of the Scheme and the
Atlotment Letter will be apphcable and bmdmg upon the Lassee / Sub Lessee

IN WITNESS WHEREOF the: parues have see their hands on the day and in
the year herem ﬁrst above writien. :

@ in presen e of

Witn'esses.

N for and on behalf of LESSOR™_

Sh. J.B. GOEL, .
Bi177;GREATER KAILASH, PART-l, . For Express Bulldars And Promoters (P)Lid.

I'NEW DELHI-110048 wf' C’/-\ .

Oirector
For and on behalf of the LESSEE

1. A' VINAYGO L

2 AJAY KUMARTS/O Sh. KR!SH AN KUMAR
C-84, EAST.OF KAILASH,
NEW DELHI-110065

4
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Ceftified that thiis true and extract copy of the original in all respect.
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2. Sh. Vineet Sinha, R/o- 306, C.K. Daphatry Block, Tilak Lane, PS
Tilak Marg, Supreme Court, New Delhi-110001.

- M/S EXPRESS BUILDERS & PROMOTERS PVT LTD. 810, Surya
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Translated Copy

NEW OKHLA INDUSTRIAL DEVELOPMENT AUTHORITY
Administrative Building, Sector-6, Noida

Letter No. Noida/G.H./ 2021/167

Dated: 31.05.2021
Sender

Assistant General Manager (G.H.)
Noida
To,

District Magistrate,
Gautam Budh Nagar

Sub.: Disposal of complaint No. IGRS60000210053734 received online

under public hearing.

Sir,

Please be informed that Shri Vineet Sinha has filed a complaint on
WWW.jansunwai.up.nic.in which is being operated by the Public
Complaints Cell of Chief Minister Officer.

Complainant Shri Vineet Sinha has stated in subject complaint that he has
paid entire sale consideration to the Promoter for purchase of Flat No. F-

001 but the Promoter is not executing Sub-Lease Deed in his favour.

In this regard this is to inform that the promoter has been permitted to
execute sub lease deed in proportion to the amount deposited by it in

respect of allotted plot and the promoter has executed the sub lease deed


http://www.jansunwai.up.nic.in/
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in respect thereof. Presently the promoter has not been permitted to
execute sub lease deed for want of payment of dues by it to the Authority.
Upon payment of dues by the promoter to the Authority, the Authority
will permit the promoter to execute sub lease deed in the same proportion.
In this regard the Authority will proceed under the policy for registration
of a flat.

Sd/-

Assistant General Manager (G.H.)
Copy to: -

1. Incharge, IGRS Cell, Noida with request to dispose off the subject
complaint No. IGRS 60000210053734 in view of the aforesaid

facts.

2. Sh. Vineet Sinha, R/o 306, C.K. Daphtary Block, Tilak Lane, PS
Tilak Marg, Supreme Court, New Delhi-110001.

3. Express Builders and Promoters Private Limited 810, Surya Kiran
Building, 19, Kasturba Gandhi Marg, Connaught Marg, New
Delhi-110001 with directions to redress the subject complaint of
Complainant forthwith by making payment of dues of the
Authority.

Sd/-
Assistant General Manager (G.H.)
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Filing Number 13106/2022 5’¥8te 16-02-2022
Registration 7359/2022 Registration Date: 16-02-2022
Number
CNR Number View QR Code /

Cause Title

Case Status

First Hearing Date

05th April 2022

Next Hearing Date

20th October 2023

Case Stage

Appearance

Court Number and

Judge

77-SPL.JM POLLUTION

1) U.P. POLLUTION CONTROL BOARD

Advocate- NA

Petitioner and Advocate

Respondent and Advocate

1) M/S EXPRESS ZENITH THR. VINAY GOYAL

Acts

Under Act(s) Under Section(s)
WATER (PREVENTION AND CONTROL OF 43,44
POLLUTION) ACT

Case History
Judge Business on Date Hearing Date Purpose of Hearing
SPLJM POLLUTION 05-04-2022 23-05-2022 F.O.
SPLJM POLLUTION 23-05-2022 18-07-2022 F.O.
SPLJM POLLUTION 18-07-2022 27-09-2022 Appearance
SPLJM POLLUTION 27-09-2022 13-12-2022 Appearance
SPL.JM POLLUTION 13-12-2022 06-03-2023 Appearance
SPLJM POLLUTION 06-03-2023 18-04-2023 Appearance
SPLJM POLLUTION 18-04-2023 13-06-2023 Appearance

https://services.ecourts.gov.in/ecourtindia_v6/?p=casestatus/index&app_token=9a86ac109eef0340f0605dd860607baa62523c513a4e663548c41...

2/3



19/09/2023, 20:04 Home - eCourt India Services

69

Judge Business on Date 579Iearing Date Purpose of Hearing
SPL.JM POLLUTION 13-06-2023 19-08-2023 Appearance
SPL.JM POLLUTION 19-08-2023 20-10-2023 Appearance
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